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IN THE CENTRAL ADMINISTRATIVE TEIEUWUAL, JAIPUR RENCH, JAIPUR.

"C.P.No.69/95 Date of order: 14.5.1996

D.S.Mathur : Petitioner

Vs.

Shri M.Favendvan & 0rs : Peapondents.

Mr.R.D.Tripathi . Counsel for petitionsy
Mr.Manish Bhandari. ' l: Counsel for'f'spondents
CORAM: |

Hon'ble Mr.O.F.Zharma, Adminie trative Member

Hon'ble Mr.Ratan Prakash, Judicial Member.

PER HON'ELE MF.0.FP.SHAFMA, ADMIMISTFATIVE MEMEBER..

Iin this Contempt Fetition Shri .8 .Machur has stated
that the respondsnis ave hent upon  deliber atzly dAzfying the
directions of th:z Tribunal given- in the Ardsr datsd 2.2.93 in

O.h No.717/92, D.S.Mathur Vs. Unicon of India & Ors, ans has

cherefore praysd that they shenuld ke punizhed for conkbempt of

A

Z. The dJdirectionz of the Tribunal given in the ordsr

"h. The respondents zheould examine hiz ca3s in detail

Cand pass a speaking arder within a pericd of thrsa: months and

decide the casze of fenlovity of the applicant.”

3. The applicant had zarlier moved a Contempt Petition,
r o2

Ho.121/9B&hich was Aizpoasd of by the Trikunzl on 15.12.94 in

which a.note waz taksn of the statemsni madsz by the lsarnzd
counsel for the rzapondznis that order Aated 2.85.93 pa agsed by
the Tribunal had pean complizd with and Aue seniority had bsen

givén to the applicant. The contempt  petition was thersfore

su

e

disposed of and notices i d were diaschavrged. Howevar, it was

U]

adde in the said order Aated 15.12.94 that in case the

petitioner feels that thers is gnything woong in the atatement
made on behalf of the -ezpondenka, th: applicant would bz at

liberty to £fil: a fresh petition. Accovding to the learn=A4




being disposed

4.

regarding

(]

e

rdzrs

)
\

Tribhunal

that

Annzs .P-1

if

h
=
|—
=-
[}
=
[
i

for the

given

of.
Thz

Seniovity

has alreszd;

ar

i

Alvreckbion

1

(13

0]

2till

pekitioner,

likbevity to £

h <.A

discharged.

aggri

applicankt and

In =

sved

wae talen by him

conbempi

iz

vhich

contempt petition now

3 an orde

("

N
L1)]

reapondenkes was to pa

they have donz so vida

16.10.95 The

the

Lo
Qg
=
=
-
T
0]
I—l
-
=
oy
(il
‘ 1
[

ar

and not

Zince ithe ovder of ithe Tribunal has since
the contezmpt procesedings are droppesd and

The applicant may

ty the ordzars

hab)a)

Member (Adm. ).




